
REsPcNIJaiis. District Nanager(Telecom),Srinath Complex, 
Hubli end four others., 

To 

	

1, 	:.i.6.rgtdocat 	
# 

No.799,Third flaifl,Fourth Block, 
Rejajfnegar,Bangslore-560 010. 

	

2. 	$ri.G.Shanthappa,AdditiOnal TCentral 
government standing counsel, 
Hihg Court Bldg,Bangalore-560 001. 	. .- 

Lubject.- F.rwarding copies of Ahe Orders Passed by the 
Central Administrative Tribunal,Bangaiore-3e, . 

Please find enclosed herwith ? copy of the brder/ 

Stay Crder/Lntcrim Order, pass.â by this Tribunal in the above 

mentioned application(s) cn__20-03-1995,  
- 	 : 

C)7' 	1fL1( DEP1fTR1GIsTRpR 	 - 
JUDICAL BRANCHES. - 

. 	• 	. 	 . 
- 	 ----•- 	-. 	 .'- 	 .- 	- 



V 	 CENTRAL. AOP1INISTRDtTIVE TRIBUNAL. 
BMGAL.ORL BENCHIBPNGALORE 

V ORIG INAL.APR..ICATION NOa.785/1994 
V 	 V 	 AND 893 TO 90411994 •. 

DATED THIS. THE TWENTIETH DAY OF MARCH, 1995 

. 	 MR. U. RAMAGISHNN, VNEMBER(A) 	V 

MR. &.No VUJJA-NARA0HYAiq  MEMBER () 

1. flr. P.N. Hampiholy •. • V .  
Technical Supervisor 
O?fica of.the Asatt. Engineer 

(Trunk), Hubui. 	 V  

2, pr, V.0. Dodawad 
Technical Supervisor. 	 V 

Telephone Exchange, . 	 V  
Haven. 	 V . 	

V 

3. Mr. Sy. Badi, V  
H 	Technical Supervisor 	 . 

Auto Exchange  
Hubli. 	 . 	 V  

I
4. Mr. D.Y. Tanikene 	 . 

Technical Supervisor 	V  
Auto Exchange, Hubli. 	. 	. 	. 	 . 	.. 

Mr. G.H. Gulahi  
Telephone Supervisor 
Telephone Exchange 
Belgat.n, 

V V 

Mr. N.P. Chaste 	 V 

Supervisor 
T.D,M, Office 
Balgaum. 	 V 

Mr. S.R. Urankar 
Technical Supervisor 	 . 
Tax Exchange, Belgaum. 	. 	 . 

Mr. A,R. Ijrankar 	 . 	 V 	 • 	 • 	 V 	 •• 
Technical Supervisor 	 V 	

V V 

Cross Bar Exchange V 	 . 	 V 	 • 

Belgaum. 	 V. 	 • 	 V  

.9, Mr. A.S. Sathigeri 	
•• 

Technical Supervisor 	• VVV 	 V 	 V 

.2 	Pover..Plant,. .C.VT.S...BalgauIfl. ... 	 VjVV 

1O.Mr. C.P. Kalyana Setty 	• 
Technical Supervisor. . 
Auto Exchange, Gokak. 	 . . 

11. Mr. .0.0. Sawanth.. .. 	
V 	 V 	 V 	

• 

Retd. 2TeChflical Surv sor pei 
C.T.G., Belgaum. 	 - 



V 
a 

Li 	I i. pr. U.K. kulkazni 
Technical Supervisor under 
A.E.TJ1.G. 
Office of the D.E. 
Engineering 14/39 Bangalor2, 

13. y.. patjl 
Office of the Accounts Officer 
(Cash), G.M. Telephone Centre 
Ulsoor, Diet. Barigalore. 	 ,...,. Applicants 

( By Advocate Mr. M.B. Nargund) 

Vs. 

Telecom DistrictManager 
$rinath Complex 
N.Cj'I. Hubli 

Telecom Divisional Engineer 
Davangera at Davangere. 

Telecom District fanager 
Belgaiwi I Belgaum. 

4, The Chief General Manager of 
Telecommunication, Karnataka Cricle 
Gandhinagar, Bangalore...9, 

5. Union of India by its Secretary 
Telecom Department, Sancharbhavan 
New 0eThi0 	 ...... Respondents 

( By Mr. C. Shanthappa, A.C.G.S.C.) 

ORDER 

Mr. V. Ramakriehnan, Member (A): 

The applicants herein have approachadL this 

Tribunal with the prayer. that the department Should be directed 

to extend to them the sagaS benefit which has been made 

available to their colleares by virtue of the direction given 

by this Tribunal, in O.As ~24 and 325/1992 and their belated 

optonstc come over to tte revised pay scales should.. be accepted. 

- 	 '31T 



Ii 	I 
/ 	I 
1 

2 	The facts in brief are as ?ollowas The 

applicants are Bfl Technicians/Operators in the Department 

of Telecommunications working in karnataka/Bangalore Circles. 

Consequent to the recommendations of the IVth pay 

Commission, the pay scale of the post was revised from 

Jb 425-640 to ft 1400-2300 and options were called for 

from the various officials to be exercised before 31.8.1988. 

Subsequently, there was a further circular which extendd 

this date to 31.10.1990. The applicnts contend that they 

have exercised their option be?ore'31.1O.lggQ and acceptance 

of, such option was recommended by the Chief General Planager, 

Karnataka Circle to Director General, Telecommunication, 

New Delhi. But the latter did not accept the belated option 

by its letter dated 27.11.1991. Some of the o?fjcjajs 

Whose names figured in the letter dated 12,12.1990 from 

the Chief General Planager to the Director General Telecommu.. 

nications requesting for accepting the belated options had 

approached this Tribunal in 0.A. 324/1992. The Tribunal 

after considering their case Struck down the departmes8 

order dated 27.11.1991 rejecting the request for acceptance 

of the belated options. The departmt was further directed to 

Consider again the case of the appljcas in that 0.A, aftór 

taking into Bccount all relevant factors and pass appropriate 

orders within 3 months from the date of receipt of a 
Copy 

of that order, 

3. 	
We are informed that the department have 

lmnlemented the directions of-the Tribunal in 'that 

d al1oid further io days t1e to the Omployees - Of the - /c' 	Therned 	
b 'exercise their otjon for optih  



I 	

( revised pay scale. This was done by the letter dated 

25,6.19930  which is enclosed as .nnexure... 	The applicants 
in the P1?eSUfltsO.PI. app1roached the department with their.. 

request that their case ehould also be favourably considered 

on the same lines as the applicants inflA034/lg2
•  The 

applicants cle 
im that the departe had not moved in the 

matter and hence they have filed this application. 

3. 	 we have heard fir, P1.8, Nargund, learned 

counsel for the applicant and fir. Shanthappa for t' he- 

Tespondentsdepartment,  

4 	Mr. Nargund submits that the Tribunal 

having already struck down the commufljcatjon from the •  

Ministry dated 27.111199 (hich rejected the recommendation 

of the Chief General Nanager\to accept the belated option), 

the department cannot now take the plea that the present 

applicants are not entitled t the same benefits as aissjb1e 

to the applicants in O.A. 324/1992. He further argues 

that the delay in exercising the option was on account of 

genuine and bonafide reasons and these difficulties had not 

been considered by the department while rejecting the request 

earlier and the Tribunal had rightly struck down such an order. 

He subnits that as the case of the applicants stand on the 

'same #ooting as their colleague who had Since got the reliefs 

by appràaching this Tribunal, the same reliefs should be 

extended to the present applicants also0  

It. 

S. 	 fir. Shenthappa sbates that unlike the 

applica 
	

in D.A. 324/1992, the present applicants had not 

vv' 
	taken S B in time and th4'  have approached the TrIbunal very •. 

, J.  .• 

I 



-5— 

late and they are not entitled to the earns benefits. 

Ha, IIowever, does not bring out any other difference 

between the case of the applicants in the present DJ, as 

compared to their colleagues who approached this Tribunal 	 J. 
in QP,•  324/1992, 

6. 	 We have considered the Submission of both 

sides and have gone through the relevant records. Mx. 

Shanthappa's argument ia that the cause of action arose 

when the Ministry had turned down the recommendation of the 

Chief General Manager by the letter dated 27.11.1991 and 

the applicants had approached this Tribunal only on 18.4.1994. 

We notice that this letter dated 27.11.1991 had been 

struck down by the Tribunal in order dated 3.2.1993 in 

324/1992. We also find that the applicants herein had 

submitted the representation to the department in 1993 

itself followed by legal notice which was Served on the 

department in February, 1994. The representation of the 

applicants to extend them the benefit has Still not been 

disposed of by the department. Mr. Shanthappa tells us that 

the name of the applicants 1 to 12 were also included in the 

letter of the Chief General Manager dated 12.12.1990 which 

s rjected by the Ministry Dh 27.11.1991, As regards 

Mr. V.). Patil, the department's contention is that as he is 

serving in Bangalore District he should have made the General 
	 4 

Manager, Bangalore Telecom  as a party. Mr. Nargund at this 

stage submitted that Mr. Y.J. Patil was in Hubli and he 

had given his option when he was serving in HUbli and he is  

at present in Bangalore. &s regards the contention of 	 .. - 

non—joinder of parties, we find that the Chief General Manager, 

Karnatk& Circle as also the Union of India by its Secretary, 

- 	- 



Telecommunication, New Delhi are aaØe parties in. the 

present D.A. and as such there is no substance in the 

argument that the application in respect of applicant 

no.13 is bad for non-joinder of parties. 

7. 	 After taking into account all the 

relevant factors, we hold that the department would 	.. . 

have done well on their own to extend the benefit of 

the judgement of the Tribunal in O.A. 320992 tosmilarly 

placed persons. We deem it appropriate to direct the 

respondents to extend to the applicants herein who had. 

actually opted tocome over to the revised pay scale 

and whose names figure in the letter: dated 12.12.1990 

from the Chief General Manager addressed to the DirBctor  

General Telecommunication to be given the benefit ixtended 

to their colleeguS in O.A. 324/1992. There is na 

dispute with regard to the applicants I to 12 .as the 

respondents themsplveS in para-3 of their reply statment 

state that their names were also included in the report 

:the :::;:f;:::! 
be :::::: : recards Mr. Y.J. t1'  

i 	
same person who figures at sl.rio.11  against TOM, Hubli as 

Pq referred to in the Chief General Manager's letter dated 

12.12.1990. 	 I  

8. 	 witr the aova directIons, the case is. 	• 	• 

TRILl 	 finally disposed of. N6 costs0   

oto 	ft , 	(D.N. UUJ)ANARADIiYA) 	 (v. RAMAAN) 
nbaI Admi tstrt 	T,IbnaI 	- MEMBERI)) 	 MEMBER(A) 

8angaIoe 8rgJ 	•i:• 	• 	. 	. I 	., 	 . 	. 	
•-- 

aanaalore 



CENTRAL PJJMfl ISTRATIVE TRIBUNAL 

BPNGALORE BEN CH 

Second Floor, 
Commercial Complex, 
indiranagar, 

02- /qc 	
0CT1995 

APPLATIQNO. o 	 97"D 77 

APPLICANTS: 	 2)Zf /.ap&/ 7 L t4&I9 
v/s

Ag 

. 	- 
RESPDENTS: 	fur /7vi4 L1tA/ 

To  

I 

2 . 	
. 

 

41, 4 

_;~O R&v~­ Rd, 
_ 

Subject:— F.rwarding copies of the Orders passed by the 
Central Mminist rat ive Tribun a'., Bang alore-38. 

--- xxx--- 	 - 

Please find enclosed hrwith a copy of the Ordr/ 

Stay Order/Int&rim Order, passeà by this Tribunal in the abo-ve 

mentioned application(s) on_ 

7 	- 	UTY REG ISTRP 
L,L. 	

• 	

"V JLJD IC IAL BRfiNCHES 

(J1J 



Centi 
Dfl9dIUEDNowmay 

Bóngalore 

In lthe ,~Central Adniinistratjve_Tribunal 
tfl1D 

j-'aiiaiuic I P ;I!;4i s:#3 

"— —Bangaiore------ 

402- ils 
- 	 ORDER SHEET :. J. 

t 	ApplicationN.....l<2 	 199  
Applicant  

Advocate for Applicant, 	 Advocate for Respc 

q°i1 fT",, 

Date 	 I Office Notes Orders of Tribunal 

/TuR(iA) 	/ it 

27.9.95  

Heard. 

- Time for Complianci is 

extendsd by thrGe more months. 

Leon. 	
I, 

-'I - 

P1(A) 	 V 

:-,: 	 • 

I 



CENTRAL ADMJJ\ ISTRATJVE TRIBUNAL 
AOE BENCH 

(. 	
Second Flo,r, 
Gomrnrcjaj omplex, 
Indiranagar, 

• 
Misc.Ap1n.No.3 of 1996. in 	

angalbre-560 03 
 

8. 

DatefJ4jg 

Appljcatjn No. 785 and 893 to 904 of 1994. 

Applicant(s) . Tejecori District Manager,Hubli &0thrs., 

V/5. 

Respond 5  

To 

Mr'.P.N.Hampiholy and others., 

Sri.G.Shanthappa,Addl.Cc3SC, 
High Court B1dg,Banga1ore_. 

Sri.M.B$argund,Adv.cate, 
No.799, 3rd Main Road, 
Fourth Block,Rajajinagar, 

Bangalore—lo. 

iSujcct:_ Forwaroing of COp!S of the Orders Pass 	by 
Central Admjnjstrtjve Tribl,anga1Ore_3 

—XX—x— 

copy f the Order/Stay Order/Interim Order, 
aSseythjs Tribunal in the above mentioned application(s) 

is enclosed for information and futh 	2ecessary action. The )rder was pronounced on—O4'1±9v.  ------- 

/ Deputy  
Judciaj branches. 

rn* 



( 1 	i.9bhC/ 	ft1i# 	YHu 0L' 4ofhil) J/3 	 . OteL 

Date 	 Office Notes 	 Orders of Tribunal 	( 

- 

	

/ 	
/ 	 I 	

Heard. Time foromplianC 

of the directioñsOf the Tribunal 

etended'by a month. 

4 	-;) 

M(A) 	 VC 

vp TRU 
Ilk 

) 	
ction O'hceV 

Centrat Administrative Tibuai1 
Baflgalore Benctll 

Bangalore 

0  

- 	/ 
/ 

I 


